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LAW DEPARTMENT
NOTIFICATION
“The 13th May, 2013

~ No. 4989/ Legis.-30/2012/ L.—The following Act of the Odisha Legistative Assembly having
" been assented to- by the Governor on the 9" May of 2013 is hereby published for general
~information. ' -

ODISHA ACT 17 OF 2013

THE XAVIER UNIVERSITY, ODISHA ACT, 2013 .

~ AN ACT TO PROVIDE FOR ESTABLISHMENT AND INCORPORATION OF A PRIVATE
UNITARY UNIVERSITY IN THE NAME OF XAVIER UNIVERSITY, ODISHA AND FOR
- MATTERS CONNECTED THEREWITH AND INCIDENTAL THERETO. .

Be it enacted by the Legislature of the State of Odisha in the Sixty-fourth
- Year of the Republic of India as follows:— o ' -

 CHAPTER|
_ PRELIMINARY
shortTile 1. (1) This Act may be called the Xavier University, Odisha Act, 2013.
- and : o ' ' . -
g‘;’:{"‘“c"' - (2) It shalt come into force on such date as the State Government may, by
- notification, appoint. '
Definitions. 2. In this Act, unless the context otherwise requires, -

() “Academic Council" means the ‘Academic Council of the
University constituted under section 20; o '

(b) "AICTE" means the All India Couincil for Technical Education
established under section 3 of the Al India Council for Technical

Education Act, 1987,~ | 52 of 1987.



_ © “Board of Governors” means the Board of Govemars of the

Umversnty constituted under section 18;

(&) “Board of Management" means the Board of Management of
the UanEl'Slty constituted under section 19;

{e) "Chairman" means the Chalrman of the Unwersdy as explained
in section 11:

o (f) "Dean” means the Peans of Schools referred to in sectlon 13;

(g) "Distance Educatlon 3ystem" means the system of imparting -
“education through any means of information technology and
communication such -as multimedia, broadcasting, telecasting, -
online over intermet, other interactive methods, e-maif, internet,
‘computer, interactive talks |, e-leaming, correspondence course,
seminar, contact programmes ora oombanaton of any two or more
of such means;:

| (h) "Endowment Fund” means Endowment Fund of the University

- referred to in section 40, -
@) "Faculty" means a facutty of the Universiy;

() “General Fund" means General Fund of the Unlversrty referred toin -
sectlon 41;:

_(k) “Prescribed" means prescribed by the Statutes 6r' Rules;

() “Registrar" means the Registrar of the Umversrty
- appointed under section 14; :

(m) “Regulatory Body" méans a Body established by the Central
- Government for laying down norms and conditions for ensuring '
standard of hlgher education such.as Umversrty Grants Commission,
All India Council for Technical Education and National Council of -
Assessment and Accreditation, Distance Education Council, and
oﬂmapcﬁesawnshedbythesmteewemmemformepurpose-

(n) "School” means the oonstttuent umt of the Unwersny as prowded _
in clause () of sectlon 5



Establishment
- and
incorporation.

| ) "Society” means the Xavrer Institute of - Management Socuety
reglstered under the Societies Registration Act., 1860 '

{p) "Sponsonng Body" means the Xavier Institute of Management
Society registered under the Societies Reglstratron Act, 1860

(a) “Statutes” means the Statutes of the Universiy

- {r) "Study Centre means a Centre established, maintained or
recognized by.the University in the State for the purpose of
advising, counselling or for- rendenng any other assistance
required by the students used in the context of distance
educatron

{s) "Teacher" means a Professor Assomate Professor As3|stant
Professor, Lecturer or such other person as may be appointed for
imparting instruction or trannmg or conductmg research in the
University;

(t) "UGC" means the University' Grants Commission established
under the University Grants Commission Act, 1956, :

(u) "University" mearis the Xavier Unwersrty Qdisha, establrshed '

under this Act,;

(v) “Vice-Chancellor" means the Vice-Chancellor of the Umversny
appomted under section 12; and o

(w) “Visitor" means the Visitor of the Unuversnty referred to m
section 10. .

CHAPTER#
THE UNIVERSITY

3. (1) Subject to the provisions of this Act, the State Government, may by
notification, establish a Unitary University by the name of Xavier Unwersnty Odisha
after endowment fund is set up by the Sponsoring Body ' in aocordance wnth the |
. provisions of section 40

" (2) The Sponsoring Body shall,—

{a) provide 'thirty-ﬁve' acres of land in Industrial Estate Kurki, Viltage-

Nijigardh, P.S:- Pipli in the district of Puri which shall be the campus of the
Unwersrty :

(b) assign a minimum built-up area of Twenty thousand square meters to the
University in the form of buildings, and ancillary structures for administrative

“and academic purposes; which shall not be used for any purpose other than that .

for which the same is. assrgned

21 of 1860. .

| 31 of 1860.

301956,



() purchase books and journals at least worth Ten Lékhs’ rupees or as perthe

norms of the Regulatory Bodies; whichever is hrgher in the first year and to
invest not less than Fifty Lakhs rupees or as per-nomms of the Regulatory Bodies,
whichever is higher, oh books, journals, computer networking and other facilities
to make the library facilities adequate for contemporary teaching and research
within the first three years and the existing fibrary books, journals, computer
networking and other facilities of the Socrety whrch shall oonstrtute part of the
requirement;

(d) purchase equapments computers fumrture other movable and immovable
‘assets and infrastructure faorlrtres other than burldrngs referred to in clause (b),

worth twenty Lakhs rupees or as per the norms of Regulatory Bodies, whichever
is hrgher and give undertaking to procure within the first five years, equipments,

~ computers, fumiture, other movable and immovable assets and infrastructure -

facilities other than bur!dlngs referred to in clause (b) worth not less than One
Crore rupees or as per nomms of thé Regulatory Bodies, whichever is hrgher and

-the existing equipments, computers, furniture, other movable and immovable

assets and infrastructure facrfrtres other than burldrngs shall constitute pert of the

K requirement;

(e) give an undertakmg,

(r) to appoint at least one Professor two Associate Professors and.

adequate number of Assistant Professors and Senior Lecturers on
full-time basis along with necessary supporting staff in each School
or DepartmentorDrscrplmeofﬂreUmversrtypnortothedatesum
School or Department or Discipline is started:

(rl) to take up co-curricular activities to foster a proper aoademrc and _

heaithy socio-cultural environment, such as seminars, debates, quiz

programmes and extra cumicular activities like games, sports, and
such other activities for the benefit of the students as per the noms

laid down by the Regulatory Bodies: _
(i) - to establish welfare programrnes for the employees of the University;

™) to _futﬁl such other cor\dm_ons and provide such other informations as y

may be prescnbed by the Regulatory Bodies, from time to time;
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{(v).that the programmes _ef study leading to a degree or a post-graduate
degree or diploma offered by the University shall conform to
the relevant regulafions or noms of the UGC and the concemed
Regulatory Body, as amended from time to time;

(vi) that the admission procedure and fixation of fees shall be in
accordance with the norms or gmdellnes if any, prescnbed by the .
Regulatory Bodies; _

(W) that the teaching staff of the University shall have at least the
minimum qualifications prescribed by the UGC or other concerned
Regulatory Bodies, and be paid appropriate emoluments: and

{viii) to fulfifl such other conditions.and. provide such other information as

~ may be prescribed by the Regulatory Bodies. -

(3) The Sponsoring Body after fulfiliment of the requirements and condftlons
snecrﬁed in sub-section (2) shali make a report of compliance to the State
Government w1_thm a maximum period of two years from the date of commencement
of this Act:

Prov:ded that the State Government may allow eﬂensnon of such period as it
may deem fit on consideration of the progress in futﬁlimg the conditions specified
under sub-section (2). : : :

(4) The State Government, if satisfied after considering the Compliance

~ Report submitted by the Sponsoring Body under sub-section (3) that the Sponsoring

Body has complled with the provisions of sub-section (2), may issue nohﬁcatlon under
sub-section (1) to establish the University with the description of location, junsdlchon
and such other conditions as may be specified in this behalf:

Provided that no notification shall be made unless a High Power Commsttee
constituted by the Govemment certifies that the Sponsoring Body has complied with -
the provisions of sub-section (2) and that the provisions of the Umversuty Grants
Commission (Establishment of ‘and Maintenance of Standards in Private

Universities) Regulations, 2003, as amended from time to time, and- regulations and

guidelines of other regulatory bodies have been fully complied with by the Sponsoring

" Body.

(5) On and from the date of issue of such notification, it shal be deemed to

" have been established and moorporated as a Unwerslty by the name of Xavier

Unwersrty QOdisha.



(6) The notification issued under sub-section (2) shall be Iaid before the State

'Legls!ature for a penod of fourteen days compnsmg one session or more than one o

- sassronthereof

(7) The Umversuty shall be a body oorporate hawng perpetual succession and

~ common seal with powers, subject to the provisions of this Act, to aoquure own and

University not

to be entitled
to financial
. assistance.

" Objects of the
University,

. dispose of property, and to contract and to do all things necessary for the purposes of

this Act, and shal! sue and be sued bythe same name. : «
® In all suts and. other legal prooeedmgs by or agamst such

-Unmersuy the pleadings shall be signed and verified by the Registrar and all

processes in such suits' and prooeedlngs shall be issued to and be served on
the Raglstrar |

(9) The Unwersﬁy shall be Iocated at Industnal Estate, Kurki, Village-
Nijigardh, PS Pipli, in the district of Puri.

4. The Umversaty shall be unitary, self-fi nanced and shall not be entitled to any
grant-ln-ald or any other financiat assistance from the State Government or any
other body or Corporation owned or controlled by the State Govemmant

5. The objéctives for which the University is establish_ed are as follows:—
(a) to disseminate advance knowledge by providing: academic and research
 faciliies in such branches of leaming which includes Engineering and
Technology, Humanities and Social Science, Management, Law, -Medical
- Science and Genetics, Vocational Education and Training, Tribal and
' Deve!opment Studl&e and in other fields as it may deem fit;

(b) to -offer continuing and dlstanoe education programmes as per norms of
meDtstanerdumhonCounctlofmeremmdlndlaoranyoﬂw
body constituted by the State Government;

() to institute Degrees, Diplomas, Charters, Designéiions Certiﬁcafes and-
other academic distinctions on the basis of examination or any other -
method of evaluatton - '

@ to collaborate with other colleges or Universities, research institutions,
industrial associations, professaonal assocuabons or-any other- organlzatlon
in India or abroad. -
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(&) to conceptualize, design and develop specific educational and research

programmes, training programmes and exchange progfammes for students,
faculty members and cothers;

( to establish the fochlng Schools of the University, namely —
' (|) School of Management,

~ (ii) Schoot of Natural Sciences,
(i) School of Humanities and Social Science,
(v) School of Engineering and Technology,
(v) Schocl of Banktng and Financial Senﬂces
{vi) School of Vocational Education and Training,
(vil) School of Tribal and Deveicpment Studies,
(viii) Schoot of Law

(ix) School of Vocational Education, and

(x) subject to the approval of the State Government, any other Schools as
it may deem fit;

() to disseminate knowledge through seminars, conferences, executive |
education  programmes,  community development  programmes,
publications, and training programmes;

(h) to undertake programmes for the tralmng and development of the faculty
members of the Uruversrty and other institutions in India or abroad:;
(i) to create hugher levels of intellectual abilities;

() to provide consuitancy to Industry, chemment and Public

Organizations;

{k) to ensure that the standards of the degrees, dlplomas charters oeruﬁcates

~ and other academic distinctions are not lower than those laid down by
Umversrty Grants Commssucn and other Regulatory Bodies, as the case
may be;
(I) to do all things necessary or expedient to promote the above 'obje'ctives_; '
. and . .

{m) topqrsueanyoﬂmerobjectiveasmaybe’-approVed by the State Govemment.



Powersofthe B, Subject to other provisions of this Act and such rules, orders, regulations, guidelines

‘University. and directions as may be issued, from time to time, by the Central Govemment, State

Government or the Regulatory Body, the Unwersﬁy shall have the following powers,
_nameiy-- _
(a) to establish Study Centres, as are in the opinion of the Unwersoty
necessary for the furtherance of its objects in* conformity with the
- provisions of the University Grants Commission (Establlshment of and
Maintenance of Standards in Private Universities) Regulations, 2003;

(b} to establlsh and develop Schools as emnsaged in clause (f) of
- section 5,

(c) to camy out such_other actmtles as may be necessary or feasnble in
furtheranoe of the ob;ect of the Umvers:ty -

@ to confer degrees, dlplomas charters, oeftlf cates or other academic -

~ distinctions and professional designations as envisaged under section
-5in the manner and under conditions taid down in the Statutes;

{(e) to *institute and award fellowshlpe scho-larshlps ‘and prizes, in

accordance with the Statutes;

Hto demand and receive such fees, b||ts invoices and collect charges as
may be fixed by the Statutes or Rules as the case may be;

"'(g) to make prowsmns for éxtra cumc_u!ar actwutles for students and
- employees; o ' -

(h) to make appomtments of the faculty oﬂioers and employees of the

~ University or Study Centres, - _
(|) to receive donat:ons and gifts of any kind and fo aoqwre hold, rnanage

maintain and dispose of any ‘movable or immovabie property exoept |
land aliotted or alienated by the State Govemment and endowment.

properties for the purpose of the University or a Study Centre;

@t mstctute and malntam halls and to reoognlze places of residence for

students of the Unlversuty



(k) to supervise and control the residence and to regulate the discipline
among the students and all categories of employeeé and to lay down
the conditions of serwoe of such employees including their Code of _
Conduct

)] to create academic, admmrstratlve and support staff and other
' necessary posts

(m) to co-operate and coltaborate with other domestic and overseas
Universities and Institutions in such manner and for such purposes as
the University may determme from time to tlme

(n) to offer programs on distance leammg basns and oontlnumg educatlon
and the manner in which such programmes are offered by the
University;

(0) to organize and conduct refresher courses, orientation courses,
‘workshops, seminars and other programmes for teachers, developers
of course ware, evaluators and other academic staff, '

(p) to determine standards’ of admission to the Unwersrty with the approval
of the Acadesmic Council; '

{q) to make special prowsuons for students belonglng to the State of Odlsha__ -
for admission in any course of the University;

{(r) to do all such other acts or thmgs as may be neoessary for furtherance

of the objects of the Umversnty

(s) to prescribe such courses for Bachelor's Degree, Master's Degree, '
Doctor of Philosophy, Master of Philosophy Degrees and Research
and such other Degrees, Diplomas. Charters, Des;gnatlons and

Certificates; '

(t) to provide for the p'reparation of instructional materials, including ﬁims,
cassettes, tapes, video cassetftes. Compact Disks, Visual Compact
Disks and other software;” ' -

(u) to reoognlze examinations or penods of study, whether in full or in part
-of other Universities, institutions or other places of hlgher learning as
equivalent to examinations or periods of study in the University and to
withdraw such recognition at any time;



University
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(v) to raise, collect, subscribe and borrow with the approval of the Board of
Govemors whemeronﬂiesecuntyofmepropertyofmeUnwemty
mneyforthepurposesofthel.!mversﬂy '

(w) to enter into, carry out, vary or cancel contracts; and

() to receive grants for conducting Research and Studies from Non- *

Government sources.

7. The University shall be open to all persons and sha!l not dlscnmmate on grounds -
of gender, race, caste, religion, race or domicile and it shall not be tawiul for the

University to adopt or impose on any person, any test, whatsoever of refigious belief or

" any profession, in ordertoentlﬂeonetobeappomtedasateacheroftheljmvarsntyor_

to hold any other office therein or to be admitted as a student or to enjoy or exercise
any pnwlege thereof:

Provided that the purpose of admlssaon of student, the Unuvers:ty shall prowde
reservation of fifty-percentum for the students of Odisha subject to satisfying the
mmrmum qualifying standard for admission tests and interviews:

_ Prowded further that any seat remaining vacant due to non—avallabclrty of
required percentage of students of Odisha, those may be ﬁlled by other students with -

pnor perrmssuon of the State Govemment.

8 (1). The University shall seek,_ obtain and retain aooredltahon from
respective national or State accreditation bodies and be subject to the
Regulations or Guidelines made thereunder, from time to time, relatlng to

prlvate Universities.

(2) The Unwefsnty shall obtain prior permission or reoogmtton from the concemed
Regulatory Bodles for conferting graduate or post- graduate degrees and for other

. programmes.

(3) As regards other programmes on technical education the relevant laws,

rules, regulattons and such other norms, in the matter of obtaining approval or
reoognltlonormamtammg standards, shall apply to the Unlversrty '

CHAPTER W
VISITOR AND OFFICERS OF THE UNNERSITY
9.. (1) The Governor of Odisha shall be the Visitor of the Unnvers:ty

(2) The Visitor shall, when present, presnde at the convocation of the University
for oonfernng Degrees Diplomas, Charters, Designations and Certificates.
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(3) Subject to the procedural laid down in the Statue, the Visitor shall, either suo
motu or on the basis of information received, call for any paper or information relatmg

to the affairs of the University and if he is satisfied that any order, proceeding, or

decision taken by any authority of the University is not in conformity with the Act,
Statutes or R_ules; he may give such advice to the ,Chairmah as he may deem fitin the -
interest of the University and the sludents and basing on such' advice of the Visitdr,
the Chairman shall take a decrsron whlch shall be oomplied wrth by all concemed.

10. The following shall be the officers of the Umversrty namely:—

_(a) the Chalrman
(b the Vce-ChanceIlor
{c) the Registrar;.
(d) the Deans of Schools;
~ (e) the Finance Officer; _
{f) the Controller of Exammatrons and
(9) such other officers as may be declared by the Statutes to be officers
of the Umversrty

M. (1) The Chairman of the Society shall be the Chairman of the Universi_t'y——'

* (2) The Chairman during his absence may, by or'derlin writing, designate any
other person from among the Board of Governors to act as the Chairman for such -

: penod and for such functions and responsrbriltles as he may specify in that order,

who may be car!ed the Desrgnated Chairman,

(3} The Chairman or the DeS|gnated Chairman referred to in sub-sectlon (2)
shall preside at the meeting of the Board of Governors and the Chairman shall, when
the Visitor is not present, preside at the convocation of the University for oonferrmg

: Degrees Dipiomas, Charters Desrgnatlons or Certificates.

. (4) The Chairman shall have the following powers, namely -—
(@) to call for any information or record ;
(b} to appoint and remove the Vice-Chancellor ;and

(c) such other powers as may be conferred on him by the Act or the -
Statutes made thereunder.

5 The Desrgnated Chamnan shall perform all functrons and exercrse all
powers, specrﬁcally delegated to him in wrrtmg by the Chalnnan
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12. (1) The Vice-Chancelior shill be appointed by the Chairman of the .Society with
the approval of the Board of Governors and shall hold office for a term of three years

- and after explry of the term he shall be ellglble for re-appomtment for another term, '
 not exceeding three years. :

(2) The Vice-Chancellor shall be the prlnclpal executwe and academuc afﬁeer of

| the University who shall exercise general supervision and control over the affairs of the
University and gwe effect to the decisians of the authormes of the Umversnty '

~ (3) If in the opinion-of the Vioe—ChanoelIor it is nemsary to take immediate action - "

~ on any matter for which powers are conferred on any other authonty by or under thls_

Act, he. may take such action as he deems necessary and shall at the earliest
opportunity thereafter report his action to'such ofﬁoers or authonty as would have i |n
the on:llnary course dealt \Mth the matter: : :

' Provided that, if in the opmlon of the concemed authonty such actlon

should not have been taken by the V'oe-ChanoeIIor then such case shall be refen'ed -
- to the Chairman whose decision thereon shall be ﬁnal

~ Provided further: that where any such action taken by the Voe-'
Chancellor affects any person in the service of the University, such person shall 'be .

" entitled to prefer; ‘within' three months from the date on which ‘such action is

communicated to him, an appea! to the Board of Govemors who may conﬁrm or

’ modll‘y or reverse the action taken by the Vtce-ChanceIIor

@ lf in the opmlon of the Vice-Chanoellor any deus:on of any authonty of the
Unwersuty is outsu:le the powers conferred by this Act, Statutes or is likely to be
prejudicial to the inferest of the University, heshaltrequestheconoemed authontyto -

~ - revise its decision within seven days from the date of his decision and in case the
authority refuses to revise such decision wholly or partly or fails to take any decision =
-within seven days, then such matter shall .be referred to the Cha:rman of the .

University and his declslon thereon shall be fi nal.

(6) The Vice-Chancellor shall exercise such other powers and pedom sich
otherduﬂesasmaybeprescnbedbymeStatutesormeRules . '-

' (8) The Vice-Chanicellor shall pneS|de at the Convocation of the Umvatsrty inthe

absence of both, the Visitor and the Chalrman for confemng Degrees, Dlplomas
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(D The Chairman is empowered to remove the Vice-Chancellor after due

" enquiry and it shall be open to the said, Chairman to suspend the \ﬁoe-ChanoeItor _ |

during enquiry having regard to the seriousness of the charges _
13. Deans shall be appomted by the Voe-ChanceIIor in such manner and shall )
exercise such powers and perform such.duties, as may be prescnbed '

14. (1) The appointment of the Reglstrar shall be made by the Chalrman in such
manner as may be prescribed.

2 Al ‘contracts shall be signed and all documents and records shaﬂ be

authenticated by the Registrar on behalf of the University.

_(3) The Registrar shall éxercise such other powers and perform such other

' _funot|ons as may be prescnbed or as may be requ:red from time to time, by the :
Board of Governors. |

(4) The Registrar shall be responsible for the due custody of the records and the
common seal of the University and shall be bound to plaoe before the Chairman 1he

-Voe-Chanoellor or any other, authority, all such |nforrnat|on and documents as may be

necessary, for transactlon of their business.

15, (1) The Finance Off icer shall be appomted by the Board of Govemors in such -
manner and shall exercuse such powers and perform such functions as may be .
- prescribed.

(2) The Controller of Exammatlons shall be appointed by the Voe-ChanoelIor in
such manner and shall exercise such powers and perform such functions as _may.be '

prescribed.

16. The manner. of appointment, terms and conditions of service and powers duties

_and functions of other officers of the University shall be such as may be prescnbed

CHAPTER IV~
AUTHORITIES OF THE UNNERSITY

17, The follmmng shall be the authorities of the Unnversaty namely" —

(a) the Board of Governors;
(b) the Board of Management;
{c) the Academic Council; _ _
- {d). the Finance Committee; and L
(e) such ather authorities as may be declared by the Statutes to be the
authorltles of the University. _ .



The Soard of 18, (1) The Board of Governars shall consist of the following members, namely: —
ovemonrs ang -
its powers. o ' {a) the Cheln-nan of the Socuety who shall. be the Chalrrnan

(b) the \ﬁce—Chancellcr

(c) the Secretary to Government of Odlsha in the Industry Department, _
Higher Education Department, Employment and Technical Education &
Training Department and Finance Departrnent who shall be the_
ex officio members; :

(d) two academicians out of whom one to be nommated by the State - |

| Government and another to be ncmlnate_d by the Chaimman of the
Society: o o . _ -
{e) four lndustry experts or industrialists nominated by the Chairman ef the
() three representahves of the Society nmmnated by the Chalrman of the -
Society, - -
(o)) ﬂweRegsharcfmeUmrersutymoshallbeﬂ\eMarberSeaetaymd
. (h)twomnbersofﬂchishaLeglslahveAeeenﬂytobencmmaledbyme
Speaker.
(2) The Board of Governors shall be the pnncapal executive body cl' the Unwersuty' _

and shall have the following powers, namely: — .
(a) to lay down policies to be pursued by the Unlverslty

(b) to review decisions of other authorities of the University, if they are nct
-in conformity with the provisions of this Ad or the Statutes or the
Rules; ' .

{c) to make new or addm:ma! Statutes and Rules or amend or repea! the '
Statutes and Rulec with the approval of the State Government,

(@t apprcve the budget and annual report of the Umvemty
©t appoint the Auditors of the University;,

'(1) to take demsucn about voluntary wmdlng up of the Unwerslty wlth
the approva! of the State Govemrnent

S e

. (g) to approve proposafs for submission to the State Government; end

. (h) to take such decnsmns and steps as are found deswable for carrylng out
the objects of the Unwers&y

(3) The Board of Govemors shall meet at Ieast twice in a- calendar year at such -

LR

time and place as the Chalrman thinks fit. R - | i

T s
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(4) Save as otherwise provided in this section, the terms of nominated
members of the Board of Govemors shall be three years from the date of such
nomination.

19 (1) The Board of Management shall consnst of — .‘
(a) the Voe-ChanoelIor who shall be the ex-officio Chairman thereof
- (p) the Registrar who shall be the ex-officio Secretary thereof

" {c) two members of the Board of Governors, nomlnated by the -
Sponsoring Body; -
(d) three persons, who are hot the members of the: Board of Govemors
nominated by the Sponsoring Body; and
{e) two Deans nominated by the Vice-Chancellor.

(2) The powers and functions of the Board of Management shall be such, as

~ may be prescribed.

(3) The term of ofﬁoe of the members other than the ex-ofﬁcm members shall
be three years.

m (1) The Academic Counci shall consist of —
(a) the Vice-Chancellor who shall be the ex-officio Chalrman
(o) the Registrar who shall be the ex-officio Secretary; and
(©) such other members as may be prescribed. '

(2) The Acadernic Coundil shall be the principal academic body of the University
and shall, subject to the provisions of this Act, the Statutes and the Rules, co-ordinate

" and exercise general supervision over the academic policies of the University and

shall exercise such other powers and perform such other functions as may be
prescribed. a |

(3) The term of ofﬁoe of the members other than the ex-ofﬁclo members shall be

- three years. . -

A. (1) The Finance commitiee shall consist of —

{a) the Vice-Chancellor who shall be the ex-officio Chalrman thereof
{b) the Registrar who shall be the ex-officio Secretary thereof ;

(¢} the Finance Officer; and '

(d) stich other members as may be prescribed.

(2) The Finance Committee shall be the principal ﬁnancual body of the

~ “University to take care of financial matters and shall, subject to the provisions of this

Act, Statutes and Rules, co-ordinate and exercise general supervision over the
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- ﬁnanmal matters of the Umversrty and shall exerclse such other powers and perfom[ o _ '_

such other funchons as may be prescribed.

(3) The ten'n of ofﬁee of the members other than the ex-ofﬁclo members . |
_ shall be three years - :

_ 22 The constltutlon powers and functlons of other authorltles of the Unlversity shal! ) L
besuch asmaybepcescnbed _ S

23. No act or proceeding of any authority of the University shall be invalid merely

by reason of the exlstence of any vacancy o defect |n the oonstltution of the
~ authority. - -

. CHAPTERV - .

STATUTES AND RULES
24. Subject to the prowsnons of thts Act the Statt.mes rnay prowde for all or any of the
follewmg matters namely:—

(a) the constitution, powers and functions ofthe authonttes and _
otherbodlesofthé’Unlversrtynotspemﬁed inthe Act, asmay -
beoonshﬁ:tedfremt:metotnmeandereahonefnewauMes .

of the Unwersnty

. (b) the operation of the Endowment Fund the General Fund and-

the Development Fund;

- {c) the terms and condltlons of- appomtment of the Vice-
' Chancellor the Regxstrar and the Fmanee Oﬂieer and their
powers and functions;

(d)memodeofrecm:tmentandthecondltlonsofmoeofotlwr
ofﬁoers teachers and employeeeefﬂ\e Unwerew

. (e) the proeedure for resolwng disputes between the UnlverSIty
' and its officers, faeulty members employees and stu&nts,

® the creation, abollt:on or restructunng of departments and
facuﬂles

(g) the manner of co-operatlon wnth orther Universiﬁes or

Instltutions of hlgher leammg. ) N



-17-

(h) the procedure for conferment 'of- honorary degrees;
(iythe provisions regarding grant of freeships and scholarships;
‘(j) the number of seats in different courses of studies and the

procedure of admission of students to such courses;.

- (k) the fee chargeable from students for vanous courses of
studies;

! - | (1) the procedure for creation and abolmon of poets and
P - (m) any other matters which may be prescnbed

» Procedure for - 25, {1) The Fzrst Statutes shall be rnade by the Board of Governors and shall be
1 ?m,_ - submitted to the State Govemment for its approval, which may, within three months.
from the . date of receipt of the Statutes gwe its approval w1th or without _

modlﬁcatlons _ _
(2) Where the State Government faxls to take any decision with respect to the '

approval of the Statutes within the penod specified in sub-sectlon (1) it shai! be _
deemed to have been approved by the State Government , S

2

' Power to amend 26. The Board of Governors may, with the prior approval of the State Government
the statutes. make new or additional Statutes or arnend or repeal the Statutes :

" Rules. - 27. Subject to the provisions of thls Act, the rules may prowde for atl or any cf the
o following matters, namely: — ' | "

(@) the admission of students to the University and their-enro_tment-and

continuance as such; - - -

" (b)the courses of study to be faid down for af Degrees Diplomas,
Certrﬁcates, Charters and other acgdemlc di stlnctlons of the Unlvers:ty

{c) the award of Degrees, Diplomas, Certlﬁcates and other acadermc
distinctions of the University;

(d). the accounting policy and financial procedure;

@ the conditions of the award of fellowships, scholarshlps studentshlps,
medals and pnzes :

(t) the oonduct of examunatlons and the conditions and mode- of
appointment and dutles ‘of examining bodles examlners lnwgllators
v tabulatorsand moderators; . ' |
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(g) the fee to be charged for examinations for Degrees, Diplomas:
 Certificates and other academic distinctions of the Unwers:tymcludmg
- the revision thereof ‘

(h) the alteratlon of _number of seats in - different courses: and.
‘programmes; ' . '

(i) the conditions of residence of the-students at the University;

(i} the maintehance of  discipline - among the students of the
University; and o

() any other m_atters not specifically pro\t'i'ded in the Statutes.

28. (1) The Rules shall be made by the Board of. Govemors and the |
Rules so made shall be submitted to the State Government for its approval,
which may, within two ‘months from the date of reoelpt of the Rules give its
approval Wlth or wtthout modlﬁcatlon

(2) Where the State Government fails to take any decision with respect to the -
approval of the Rules within the period speclﬁed i sub—sectton (1), it shall be deemed

- to have been approved by the State Government.

29. The Board of Governors may, with the prior approval of the State Govemment :
make new or addatlonai Rules or amend or repeal the Rules

N Th‘e admlsswn procedure' shall be |n accordanee' with the nerrns and

' guudellnes prescribed by the U.G.C. or other Regulatory Bodies, as the case may be,
: dependlng on the course in which students seek admtssmn

(2) In.-labsenoe of '_the guidel_in_es. under sub-Section (1), admission in the
University shall be made strictly on the basis of merit. '

. (3) Merit for admission in the Universit?_shall ‘be determined on the basis of
marks or grade obtained in the qualifying examination and achievements in co--

. curricular and extra-curricular activities, and on the basis of marks orgrade obtained i m

the entrance test conducted at State level elther by an assocnatlon of the Unwersnttes |

E c:onductlng s:rmlar courses or by any agency of the State,

4) Specuat welghtage shall be given to Scheduled Tribes, Scheduled Castesl
and glrl students with respect to admlsswn to various courses of the Unwersrty ‘
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31. (1) The University may, from fime. to time, prepare its fees structure in
accordance with the norms and guidelines- prescribed by the U.G.C. and other

iy | Regulatory Bodies depending on the course to which the students seek admission.
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service of

-employees.
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(2) The University shall not charge any fees, by whatever name
called, other than that for which it is - entitled under the prows.-ons of 5ub

: sectton (1)

(3) The University ~ shall implement a Scheme for providing
concession in fees payable to the University by the studenis belonging to
Scheduled Castes, Scheduled Tribes Community, Socially and Educationally
Backward Classes not belonging to cfeamy layer and Economieally Weaker
Sections from the State of Odisha.

~ Explanation.—For the purpose of the Section the expression “Economically
weaker section” means students whose parent’s total annual income does not
exceed rupees one lakh twenty thousand or such higher amount as the State -
Government may deterrnlne by order from time to time. '

 CHAPTER VI
MISCELLANEOUS

- 32, (1) Every employee shall be appointed under a written contract, which'shall be

kept in the Unlversﬂy and a copy of which shall - be fumished to. the employee

'+ concerned.

(2 Dlsclphnaryr action against the students or employees shalt be governed by

_the procedure as may be prescribed.

33. Every er,nployee or -s_tudent of the University shall, notwithstahding anything
contained in this Act, have a right to appeal, within such time as may be prescribed, to
the Board of Management against the decision of any officer or authority of the

University and thereupon the Board of Management may confirm, modify or chehge_ _ I. |

the decision appealed against.

34. The Unlversrty shali constitute for the benefit of its employees such prowdent fund
or pension fund and provide such insurance scheme as it may deem fit in such

“manner and subject to such oondltlons as may be prescnbed

35, If eny question: arises as to_whether any person has been duly elected or
appointed -as, or is entiled to be a member of any authority or other body of the
University, the matter shall be referred to the Chalrman of the Unlversﬂy whose ‘
declsmn thereon shall be final. : . |
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36. Every authority of the University referred to: in section 17,may oonstltute a
. comn‘ntteefortt.consushngofsuchnmbemandhawngsumpowarsasmaybe'-
o entmstadbynt .' .

37, Anyvamcyansmgbyreasonofdeath reslgxahonoroﬂmmseamongﬂ\e

members of any, of the authonty of the Umversnty other than the ex-officio members -
shallheﬁlledupassoonasmaybeconvementbythesamememberandthemember :
soappomtedshallhoidofﬁoefortheunamredporhonofhehnnofthepredecessor o
'mofﬁce. K _ o

38. (1) "Nb suit or other legal proceédings shall lie against ahy officer or other .
employee of the Unlversny for anything, which is done in good faith or mtended tobe

done in pursuance of the prowsnonsofthlsAct maStatutesorme Rules,

(2) Nothing in sub-section (1) shall be a bar for filing suits, prosewtlonsor |
' oﬁmerlegalproeeedmgsforanw\mgdommmavmﬁonof the provisions of this Act
- and theRuIe_sor_StaMamadel_hereunderand any other law for the time being in

Nowviﬂstanding'anyminé contained in this Act and the Statufes —
(&) the first Vice-Chancelior shailbaappomtadbythe Chalrman ofthe“Soclety
foratermofmreeyears L D

() the first Registrar and the first Finance Officer shall be appoumed by thé -

: Chauman oftheSocuetyfora term of three years

- () the first Board ofGovemorssha!l holdofﬁceforatermnotexceedmg three

years; and

(d) the ﬁrst Board of Management, the first Flnance Committee and the ﬁrst' -
Academic Council shall be oonshtuted by the Chalrman of the Society for a

term of three years.

|  ‘ 40. (1) The Sponsonng Body shall establlsh an Endwnent Fund of ten crores

(2)_ The g_mo_u_nt of Endowment Fund shall be invéShed and kept invested, unti th'_e

 dissolution-of the University, in long term securities issued or gusranteed by the State
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(3) The Umverslty may transfer any amount from the ‘General Fund or the |
Development Fund to the Endowment Fund, Lo -

4 ExoephngmthedissolutonofﬂleUnwersdy nomoneycanbetransfevred

from the Endowment Fund under any clrcumstances for purposes other than that of
" the Unaversnty o : '

(5) Out of the incomes received from the Endowment Fund an amourt not'

.,«.,

in the Endowment Fund..

41. (1) The Unwersny shall establish a General Fund to-which the followsng arnount
shallbecredlted namely-— S o

(a) all fees whlch may be oharged by the: Umversaty
[{+)] all sums reoeuved from any othef souroe

| (c) all eontnbutions made by the Sponsonng Body; and

(d) aII contributions or donations made in this behalf by any other

person or Body, whlch are not pmhibited by any law for the time bemg o

in force. .

(2) The amount credited to the General Fund shall be apphed to meet. the'-
follomng payments narnely -_

(a) repayment of debts inclucing interest charges thereto incurred by the
" University for the purposes of this Act and the Statutes, and the Rules
_ made thereunder; _ S
(b} upkeeping of the assets of the Unlverscly

{c) payment of the cost of audit of the fund created under th|s section andl'
. section 42; o |
(d) meeting the expenses of any sunt or prooeedlngs to whlch the _
University is a party, ' : -
(e) payment of salaries and a!mnoesofmeofﬁcersandemployeesofﬁ\e '
- University, members of the teachlng and  research staff, and payment
 of any Provident Fund Contributions, gratuity and other benefits to any
such officers, employees, members of the teaching and research staff, .- :
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(M - payment of travelling and other. allowances of the members of the
" Board of Governors, the Board of Management, Academic Council,
and other authorities so declared under the Statutes of the University
“and of the members of any Committee or Board appomted by any of
the authorities of the University in pursuance of any prowsuon of this
_ Act or the Statutes, or the Rules rnade thereunder; -

) payment of feltowshups freeshlps SChOlaI'ShIpS aSSistantshlps and .
" other awards to students, research associates or trainees etlglbte for
such awards under the Statutes or Rules of the University; '

-~ {n) payment of any expenses incurred by the Umversﬂy in carrylng out the
~ provisions of this Act, and the Statutes-or the Rules;

()  payment of cost of capital, not exoeedmg the prevaulmg bank-rate of
- interest, tncurred by the Sponsoring Body for settmg up the Unwer3|ty
' and the mvestments made thereof;

() payment of charges and expendrture relatlng to the conSuttanoy work
o _undertaken by the University in pursuance of the provisions of thls
Act, the Statutes, and the Rutes and '

(k) payment of any other- expenses mctudlng a management fee payable -
to any organuzataon charged with the responsibility of managing the'
University on behalf of the . Sponsorlng Body, as approved by the

" Board -of Management td be an expense for the purposes of the' '
: University: '

Provided that no'expenditure shall be incurred by the University in
“excess of the limits for- total recurring -expenditure and total non-recurting

. expenditure for the year as may be fi xed by the Board of Management w:thout-
the previous approval of the Board of Management

Provided further that the , General Fund shall be applied for the objects
specified under this sub-sectton wlth the prior approval of the Board of
. Management '

Development 42 (0 The Unwersuty shall also establlsh a Development ‘Fund to which the :
Fund. . ,
- following amount shall be credlted namely: —

" (8) development fees which may be charged from students;
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{b} all sums received from any other souroe for the purposes of the
' development of the Unlversrty

(c) any contributions rnade by the Sponsonng Body for the purpose of
the development of the Unlverslty

(d) all contributions or donations made in thrs behalf by any other
person or Body which are not prohibited by any iaw tor the time
being in force for the purpose of the development of the
University, and '

(e) subject for the provisions of sub-section (5) of seotion 40,
incomes received from the Endowment Fund.’ :

'(2) The amount credited to the Development Fund-from.time to time shall be .
_ utrlrzed for the development of the Unlversny co '

:‘lail;tenancé of .43, The funds establrshed under sections 40 41 and 42 shall, Slejed fo general '
und supervrsron and oontrol of the Board of Governors be regulated and mamtalned in
such manner, as may be preSCnbed :

Annual Report. 44 (1) The Annual Report of the University shall be prepared under the dlrectlon of
the Board of Management and shall be submitted to the. Board of Governors for its
approval - '

(2) The. Board of Govemors shall consider the Annual Report in rts meeting and
may approve the same with or without modification,

(3) A copy of the Annual Report duly approved by the Board of Governors shall
be sent to the Visitor and to the State Government on or before the 31st Deoember
following closure of the financial year on the 31st March each year. -

Accounts and 45, (1) The annual a‘ccounts and Balance Sheet of the University shall be prepared

Audit. under the direction of the Board of Management and all funds accruing to or received

' by the University from whatever source and all amount dtsbursed or: pald shall be
entered in the accounts maintained by the Untversnty

(2) The annual accounts of the University shall be ‘audited _every year by a
chartered accountant, who is a member of the Institute of Chartered Accountants
‘of India.

. (3) A copy of the annual accounts and the Balance Sheet together with the audit
report shall be submitted to the Board of Governors on or before the 31st Deoember _
foIIowrng closure of the financial year on the 31 st March each year.
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(4) The annual accounts, the Balance Sheet and the audit report shall be plaoed'
before the Board of Govemors at its meeting for consideration and approval and the

- Board of GoVernors shall forward the same to the Visitor and to the State
Govemmentonorbefore the 31st Deoember eachyear.

- (5) In the e\:ent of any observatlon relatlng to def‘clencles in ﬁnanclai
- management in.the Report of the Chartered Accountant, the State Govemment may

issue d:rectlons to the Umversuty and ‘such dtrecbons shaII ‘be bmdlng on the
Unwersity : _

46. A oopy of any reoelpt. application, notice order proceeding or resoluhon of any

authority or committee of the University or other documents in possession of the

~ University or any entry in any register duly maintained by the Uriiversity, if certified by
 the Registrar, shall be received as prima facie evidence of such receipt, application,

notice, order, proceeding, resolution or document or the existence of entry in the

mg:sterandshaﬂbeadmﬁhadasevﬂmoeofﬂmmatlersmduansa&mﬁ\emn-_ _
~ recorded where the original thereof would, if pmduced have been admlssable in
- gvidence. _

47. (1) lf the Sponsoring Body proposes dissolution of the Umversity in aocordanoa .
with the Iaw goverming its- constitution or moorporatuon it shall give at Ieast three
' mommmmwntmgtothesmewammm "

. (20n identification of mismanagament_. ‘maladministration, indiscipline, failure -
~ in the accomplishment of the objects of the University and economic hardships in the
management systems of the University, the State Government shall, subject to and in
 accordance with relevant law, if any, for the time being in force, issue directions to -
 the Sponsoring Body of the University and if the directions are not followed within
 such'time as. may be prescribed, the right to take decision, for dissolution of the v
~ University, shall vest in the State Govemment. -

_ (3) The manner of dissolution of the Unwelslty would be such as may be
. prescribed by the State Govemment in this behatf |

(4)!fthe3tateremmantoonadars:tnaoessaryto suspandtl'aeBoard of
Management, - it shall, by notification published in the Official Gazette, order

suspension of the Board of Management and shall make such_ arangements in
consultation with the Sponsoring Body for the administration of the business of the

'Uruversr!ytlll the completion of investigation as it may consider necessary: .
o - Provided that no such action will be initiated without affording a
_- re?asonable‘gg_portmﬂy to show cause to the Sponsoring Body. _
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(5) On receipt of the notice referred to in sub-section (1) or on a decision to
dissolve under ' subsection (2), the State . Govemment shall, in
consultation with the All India Council for Technical Education, University
Grants Commission and other concemed Regulatory Bodies of Central or

- State Government make - such arangements for administration of the .

University from the proposed date of dissolution or winding up of the
Unwersaty until the Iast batch of students in regular courses of studies of the

- University complete their courses of studles in such manner as ‘may be

prescribed.

48. (1) The expenditure for administration of the University during the taken over period
:'cfrtsmanagementundersectlonﬂshallbemetoutofme EndowmentFund the
. General Fund or the Development Fund. ' ' -

(2) If the fund referred .to in*sub-section (1) are not sufficient to meet the
~ expenditure’ of the University during the taken over period of its-management, such
expend:h;re may be met by d:sposlng of the properties or assets of the Unwerslty by
the State Govemment

49, (1) If any difficulty arises in glvmg effect to the provisions of this Act the State
_Government may by order make such provisions, not inconsistent with the

- provisions of this Act, as appear to it to be. neoessary or expedient for removing the.

difficulty:
Provided thatno such ordershallbemadeaftertheexptryofapemdottwb

year'sfromtl'ledateofcommenoementofthlsAct L T

v

(2) Every order made under sub-section (1) shaﬂ as soon as it is made, be Iald
before the State Legrslature

By Order of the Governor

- 8. K. MOHANTY |

Principal Secretary to the Government, lic. .

.- Printed and published by the Dlrector Pnntmg, Statuonery and Publleatlon Odlsha CUttack 10
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LAW DEPARTMENT
NOTIFICATION
The 11th May, 2021

No.5142—|-Legis-04/2021/L.—The following Act of the Odisha Legislative
Assembly having been assented to by the Governor on the 7th May, 2021 is hereby

published for general information:-

ODISHA ACT 8 OF 2021
THE XAVIER UNIVERSITY, ODISHA (AMENDMENT) ACT, 2021
AN

ACT
TO AMEND THE XAVIER UNIVERSITY, ODISHA ACT, 2013

Be it enacted by the Legislature of the State of Odisha in the Seventy-Second
Year of the Republic of India as follows: —

Short title. 1. This Act may be called the Xavier University, Odisha
(Amendment) Act, 2021.

Amendment of 2. In the Xavier University, Odisha Act, 2013 (hereinafter =~ OdishaAct17
! title. of 2013
oo referred to as the principal Act), in the long title, for the words

“XAVIER UNIVERSITY”, the words “XIM UNIVERSITY" shall

be substituted.



